GOVERNMENT OF KARNATAKA
X

KARNATAKA LOKAYUKTA

No.UPLOK-1/DE/861/2017/ARE-16 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001

Date:15/10/2020

RECOMMENDATION

Sub:- Departméntzil inquiry* against; - -
1) Sri Yusuf Yakoob Alaguru, Assistant Teacher, Govt.
Urdu Primary School No.3, Jamakhandi Taluk,
Bagalkot District;

2) Sri Dawood Lalsab Yadwad, Patakari (Retired),
Office of the Assistant Executive Engineer,
Ghataprabha Left Bank Canal Sub Division NO.6,
Rabakavi, Jamakhandi Taluk, Bagalkot District —
Reg.

Ref:- 1) Govt. Order No. ED 226 PBS 2017, Bengaluru dated
21/6/2017.

2) Govt. Order No. mgon 76 Fead 2017, Bengaluru dated
12/6/2817

2) Nomination order No.UPLOK-1/DE/861/2017,
Bengaluru dated 10/7/2017 of Upalokayukta-1,
State of Karnataka, Bengaluru

3) Inquiry Report dated 13/10/2020 of Additional
Registrar of Enquiries-16, Karnataka Lokayukta,
Bengaluru

The Government in Education Department by its order dated
21/6/2017 initiated the disciplinary proceedings against Sri Yusuf
Yakoob Alaguru, Assistant Teacher, Government Urdu Primary
School No.3, Jamakhandi Taluk, Bagalkot District (hereinafter
referred to as Delinquent Government Official-1, for short as DGO-

1) and entrusted the Departmental Inquiry to this Institution.

2. The Government in Water Resources Department by its

Order dated 12/6/2017 initiated disciplinary proceedings against
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Sri Dawood Lalsab Yadwad, Patakari (retired), Office of the
Assistant Executive Engineer, Ghataprabha Left Bank Canal Sub
Division No.6, Rabakavi, Jamakhandi Taluk, Bagalkot District
(hereinafter referred to as Delinquent Government Official-2, for
short as DGO-2) and entrusted the Departmental Inquiry to this

Institution.

3. This Institution by Nomination Order No.UPLOK-1/DE/861/
2017 Bengaluru dated 10/7/2017 nominated Additional Registrar
of Enquiries-10, Karnataka Lokayukta, Bengaluru, as the Inquiry
Officer to frame charges and to conduct Departmental Inquiry
against DGOs 1 & 2 for the alleged charge of misconduct, said to
have been committed by them. Subsequently, by Order No.
UPLOK-18&2/DE/Transfers/2020 dated 28/5/2020, the Additional
Registrar of Enquiries-16, Karnataka Lokayukta, Bengaluru was
re-nominated as inquiry officer to conduct departmental inquiry

against DGOs 1 & 2.

4, The DGO-1 Sri Yusuf Yakoob Alaguru, Assistant Teacher,
Government Urdu Primary School No.3, Jamakhandi Taluk,
Bagalkot District and DGO-2 Sri Dawood Lalsab Yadwad, Patakari
(retired), Office of the Assistant Executive Engineer, Ghataprabha
Left Bank Canal Sub Division No.6, Rabakavi, Jamakhandi Taluk,
Bagalkot District were tried for the following charge:-

“That, you DGO (ij Sri Yusuff Yakoob Alaguru,

Teacher, Government Urdu Primary School, No.3, Zam

Zam Colony, Jamakhandi Taluk, Bagalkot District and

you DGO (2) Sri Daud Lalsab Yadwad, Patakari,

Assistant Executive Engineer, Ghataprabha Edadande

Kaluve Nirmana Upavibhaga-6, Rabakavi knowing
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fully well that you are the Government/ Public
Servants have taken the loan from Teradala Minority
Credit Cooperative Society (Society for short) showing
yourselves as weavers and you are doing weaving
business. Thus, you DGOs 1 and 2, being
Government/Public Servants have failed to maintain
absolute integrity besides devotion to duty and acted
in a manner unbecoming of Government Servants and
thus committed misconduct as enumerated U/R. 3(1)

of the Karnataka Civil Services (Conduct) Rules, 1966.”

S. As regards DGO-2 Sri Dawood Lalsab Yadwad, Patakari
(Retired), Office of the Assistant Executive Engineer, Ghataprabha
Left Bank Canal Sub Division No.6, Rabakavi, Jamakhandi Taluk,
Bagalkot District, the Government Order dated 12/6/2017 and the
Articles of Charges dated 3/8/2017 were quashed by the
Karnataka State Administrative Tribunal at Bengaluru by order

dated 17/2/2020 in Application No.2399/2018.

6. The Inquiry Officer (Additional Registrar of Enquiries-16) on
proper appreciation of oral and documentary evidence has held
that the Disciplinary Authority has proved the above charge
against DGO-1 Sri Yusuf Yakoob Alaguru, Assistant Teacher,
Government Urdu Primary School No.3, Jamakhandi Taluk,

Bagalkot District.

7. On re-consideration of inquiry réport,”1 do not find any
reason to interfere with the findings recorded by the Inquiry
Officer. It is hereby recommended to the Government to accept the

report of Inquiry Officer.
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8. As per the First Oral Statement submitted by DGO-1, he is

due to retire from service on 31/7/2029.

0. Having regard to the nature of charge proved against DGO-1
Sri Yusuf Yakoob Alaguru, it is hereby recommended to the
Government for imposing penalty of withholding four annual
increments payaple to DGO-1 Sri%usuf Yakoob Alaguru, Assistant
Teacher, Government Urdu Primary School No.3, Jamakhandi
Taluk, Bagalkot District and also for imposing penalty of deferring
the promotion of DGO-1 Sri Yusuf Yakoob Alaguru by four years,

whenever he becomes due for promotion.

10. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

o b

(JUSTICE N. ANANDA) (\ 4
Upalokayukta-1,
State of Karnataka,
Bengaluru

S
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GOVERNMENT OF KARNATAKA

¢l o

KARNATAKA LOKAYUKTA

NO: UPLOK-1/DE/861/2017/ARE-16 Multi Storied Building,

(Encl: (a) Recommendation of Hon’ble Dr. B.R. Ambedkar Veedhi,
Upalokayukta & Inquiry Bengaluru - 560 001
Report of Inq. Officer, in original Date: 15/10/2020

(b) Connected records

/CONFIDENTIAL/
To

Sri S.R. UmaShankar, IAS
Principal Secretary to Government,
(Primary & Secondary Education)
Education Department,

Multi Storied Building, Bengaluru.

Respected Sir,

Sub:- Departmental inquiry against;
1) Sri Yusuf Yakoob Alaguru, Assistant Teacher,
Govt. Urdu Primary School No. 3, Jamakhandi
Taluk, Bagalkot District;

2) Sri Dawood Lalsaly Yadwad, Patakari (Retired),
Office of the Assistant Executive Engineer,
Ghataprabha Left Bank Canal Sub Division
No.6, Rabakavi, Jamakhandi Taluk, Bagalkot
District — Reg.

Ref:- 1) Govt. Order No. ED 226 PBS 2017, Bengaluru
dated 21/06/2017

2) Govt. Order No.xmoxn 76 Zewd 2017, Bengaluru
dated 12/06/2017

3) Inquiry Report dated 13/10/2020 of Additional
Registrar of Enquiries-16, Karnataka
Lokayukta, Bengaluru.

4) Recommendation dated 15/10/2020 of Hon’ble
Upalokayukta-1, State of Karnataka,
Bengaluru.

kkkkk
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Adverling to the above, I am directed to forward herewith the
Recommendations of the Hon’ble Upalokayukta-I, State of
Karnataka, Bengaluru, dated 15/10/2020 in original, and the
Report of the Inquiry Officer, in original, along with relevant
records of inquiry, as detailed below:

INDEX

Sl. No. Particulars of Documents Page Nos.

Sealed cover containing the recommendation dated
15/10/2020 of Hon’ble Upalokayukta-1 and report
of inquiry officer dated 13 /10/2020 in originals

File 1 Order Sheet File (Original) 1-25
File 2 Documents containing : 26-29
L. 12(3) report of Hon’ble Upalokayukta-1, dated:

18/02/2017. (xerox).
II. Government Order No. ED 226 PBS 2017 30-32

Bengaluru dated 21.06.2017. Xerox

III. Government Order No. jaSamE 76 SeEVi 2017 33-35
Bengaluru dated 12.06.2017. (xerox).

IV. Nomination order No: Uplok-1/DE/861/2017

of Hon’ble Upalokayukta-1, Bangalore 36-37
dated: 10/07/2017 (xerox)
V. Articles of Charges dt.03/08/2017 (Original) 38-42
VL. First Oral Statement of DGO-1 dtd: 43
26/08/2017 (original)
VI. Second Oral Statement of DGO dated 44
27/09/2018 (original)
File 3 Witness examined on behalf of the Disciplinary
Authority
PW-1: Sri. Dastagira, Resident of Teradal, 45-48
Jamakandi Taluk, dated 06. 12,2017 .(Complainant)
| (Original)
PW-2: Sri. Madiwalappa Basavanappa Sankad, 49-52

Deputy Superintendent of Police, Lokayukta,
Bagalkot dated:30.07.2018. (Investigation Officer)
(Original)

Witness examined on behalf of the DGO

DW-1: Yusuff Yakoob Alaguru, Teacher, 53-58
Government Urdu Primary School, (DGO) dated
20.12.2018 and 30.01.2019. (Original)

Documents marked on behalf Disciplinary

] Authority (Ex.P1 to Ex.P.16)
Ex.P-1: Complaint of complainant dated S 59-60
16.09.2015 (original)
Ex.P-2: Form No. I (complaint) dated 16.09.2015. 61-62
(original)

Ex.P-3: Form No.2 (Affidavit) dated 16.09.2015. 63
L (original)
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Ex.P-4: Copy of the Order showing DGO has been | 64-65
appointed as Village Assistant (Grama Sahayaka)
(xerox)

Ex.P-5: Copy of the letter of Tahasildar Jamakandi | 66
showing from November 1993 the salary has been
credited to the Bank Account of the staff.

(Xerox)

Ex.P-6: Xerox copy of the certified salary certificate | 67
in respect of DGO-1. (Xerox)

Ex.P-7: Certified true copy of the Loan Application, | 68-73
Promissory Note, Bond, Members Account of DGO-

Il (Certified True Copy)

Ex.P-8: 1.0 Report dated: 03.09.2016 (original) 74-79

Ex.P-9: Statement dated: 22.08.2016 of DGO-1 80

(original)

Ex.P-10: Statement dated: 13.07.2016 of 81-82

Complainant. (original)

Ex.P-11: Comments Dated: 02.12.2016 of DGO-1 83-84

(original)

Ex.P-12: Xerox receipts of Terdal Minority Co.op. 85-86
Credit Society Ltd. (Xerox)

Ex.P-13: Written Statement Dated: 28.09.2017 87-92

along with enclosures pertains to DGO-1
87 and 88 original and 89 to 92 Certified Xerox

copy.

Ex.P-14: Certified copy of the loan beneficiary List 93-94
and ledger of short term loan (certified copy)

Ex.P-15: Receipts of Terdal Minorty Co-op, Credit 95-105
Society Ltd, and certified copy of receipt pertains to
DGO-1 95 to 104 original and 105 Certified Xerox
copy

Ex.P-16: Letter dated: 27.07.2017 of Secretary 106-107
Terdal Minorty Co-op, Credit Society Ltd, regarding
in respect of DGO (original).

Receipt of the Recommendation of the Hon’ble
Upalokayukta-I, along with the Report of the Inquiry Officer in a
sealed cover and the connected inquiry records, as mentioned
above, may please be acknowledged, at the earliest.

Yours faithfully,

S o

(USHARANI)
Registrar,
Karnataka Lokayukta,
Bengaluru.
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Copy to

Addl. Registrar of Enquiries -16, Karnataka Lokayukta, Bengaluru
along with copy of recommendation, for information and further
necessary action.
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ANNEXURE NO. 1
CHARGE

That, you DGO (1) Sri.Yusuff Yakoob Alaguru,
Teacher, Government Urdu Primary School, No.3, Zam
Zam Colony, Jamkhandi Taluk, Bagalkote District and
you DGO (2) Sri. Daud Lal Sab Yadwad,
Patakari, Assistant Executive Engineer, Ghataprabha
Edadande Kaluve Nirmana Upavibhaga-6, Rabakavi
knowing fully well that you are the Government/public
servants have taken the loan from Teradala Minority
Credit Cooperative Society (Society for short) showing

yourselves as weavers and you are doing weaving
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business. Thus you DGOs 1 and 2, being
Government /public servants have failed to maintain
absolute integrity besides devotion to duty and acted in
a manner unbecoming of Government servants and
thus committed misconduct as enumerated U /R 3(1) of
Karnataka Civil Service (Conduct) Rules 1966.

ANNEXURE NO. II
STATEMENT OF IMPUTATIONS OF MISCONDUCT

On the basis of complaint filed by Sri.Dastagir Namisab Korabu, Village
Assistant, Teradal Village, Jamakandi Taluk, Bagalkot District, (hereinafter
referred to as ‘complainant’ for short) against Sri.Mashum Shamshuddin
Inamdar, Secretary, Teredal Minority Cooperative Credit Society Ltd,
Teredal, alleging that he has committed misconduct, an investigation was

taken up after invoking Section 9 of Karnataka Lokayukta Act, 1984.
According to the Complainant :-

Complainant and Siddappa, Krishnappa Gouruva, Yousuf Alagura and
Shamasula Hakkuraj Rijabi are Government Servants. Knowing that they
are Government servants, Sri.Mashum Shamshuddin Inamdar has created
bogus documents that they are weavers and granted loan in their names

and used the loan amount for his personal use.

Report was called for from Dy.S.P. Karnataka Lokayukta, Bagalkot on the
complaint and Dy.S.P, Karnataka Lokayukta, Bagalkot (I.O. for short) has
submitted report. The report of 1.O. shows that:

(a) Complainant, Siddappa, Krishnappa Gourav, Yousuf Yakoob Alaguru,
Daud Lalsab Yadwad, Vijay S.Mane and Suryakantha Yeshwant Hosamane
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are public servants/ Government Servants and they have taken loan from
Teradala Minority Credit Cooperative Society (Society for short) stating that
weaver and they are doing weaving business. After receiving the report from
1.O, Complainant and other Government Servants who have taken loan
mentioned in the report of I.O have been impleaded in the complaint and

report of .O was sent to them for their reply and they have submitted reply.

Complainant, Krishnappa Gourav, DGO 1, Vijay S.Mane and Suryakantha
Yeshwant Hosamane have submitted comments. Sri Siddappa and DGO 2

have not submitted comments though they have been served.

DGO 1 has submitted comments dt: 04.01.2017 stating that he had taken
loan of Rs.5000/- from the Society and repaid it.

The report of 1.0 prima facie show that DGOs 1 and 2, being
Government/Public Servants have obtained loan under Interest waiving
scheme of Weavers Special package scheme for weaving purpose. Therefore,
the comments submitted by DGO 1 is not acceptable to drop the

proceedings against them.

Since the said facts and material on record prima-facie show that
the DGOs 1 and 2 have committed misconduct as per Rule 3(1) of the KCS
(Conduct) Rules, 1966, a report u/s 12(3) of Karnataka Lokayukta Act, was
sent to the Competent Authority with a recommendation to initiate
disciplinary proceedings against the DGOs 1 and 2 and entrust the enquiry'
to this Authority Under Rule 14-A of Karnataka Civil Services
(Classification, Control and Appeals) Rules 1957. In turn the Competent
Authority initiated disciplinary proceedings against the DGOs 1 and 2 and

entrusted the enquiry to this Institution vide reference no. 1 and Hon'ble
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Upalokayukta nominated this enquiry Authority, to conduct enquiry and

report vide reference No. 2. Hence, this charge.
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“ The DGO No.1 had given application on 07.06.2006 of Rs. 2 Lakhs

from Teradala Minority Credit Co-operative Society for the purpose of

weaving business ”.
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“ It is false to suggest that, there is no fault of DGO

NO.1”.

“It is false to suggest that | have submitted false

report against DGO N 0.1 also “.
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PHERIST

Particulars of Documents

Order Sheet File (Original)

Documents containing :
I. 12(3) report of Hon’ble Upalokayukta-1,
dated: 18/02/2017. (xerox).

II. Government Order No. ED 226 PBS 2017
Bengaluru dated 21.06.2017.

III. Government Order No. jaSamE 76 SeEVi 2017
Bengaluru dated 12.06.2017.

(xerox).
IV. Nomination order No: Uplok-1/DE/861/2017

of Hon’ble Upalokayukta-1, Bangalore
dated: 10/07/2017. (xerox)

V. Covering letter of Police Inspector, Karnataka
Lokayukta, Bagalkot along with served Articles
of Charges dt.03/08/2017 (Original)

VI. First Oral Statement of DGO-1 dtd: 26/08/2017
(original)

VI. Second Oral Statement of DGO dated
27/09/2018

Witness examined on behalf of the Disciplinary
Authority

PW-1: Sri. Dastagira, Resident of Teradal,
Jamakandi Taluk, dated
06.12.2017.(Complainant).
(Original)

PW-2: Sri. Madiwalappa Basavanappa Sankad,
Deputy Superintendent of Police, Lokayukta,
Bagalkot dated:30.07.2018. (Investigation
Officer)

(Original)
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Witness examined on behalf of the DGO

DW-1: Yusuff Yakoob Alaguru, Teucher,
Government Urdu Primary School, (DGO)
dated 20.12.2018 and 30.01.2019.

(Original)

Documents marked on behalf Disciplinary
Authority (Ex.P1 to Ex.P.44)

Ex.P-1: Complaint of complainant dated

16.09.2015 (original)

Ex.P-2: Form No. I (complaint) dated 16.09.2015.
(original)

Ex.P-3 : Form No.2 (Affidavit) dated - 16.09.2015.
(original)

Ex.P-4: Copy of the Order showing DGO has been
appointed as Village Assistant (Grama
Sahayaka)
(Xerox)

Ex.P-5: Copy of the letter of Tahasildar Jamakandi
showing from November 1993 the salary has
been credited to the Bank Account of the
staff.

(Xerox)

Ex.P-6: Xerox copy of the certified salary cert1i1cate
in respect of DGO-1.
(Xerox)

Ex.P-7: Certified true copy of the Loan Application,
Promissory Note, Bond, Members Account of
DGO-1
(Certified True Copy)

Ex.P-8: 1.0 Report dated: 03.09.2016 (original)

Ex.P-9: Statement dated: 22.08.2016 of DGO-1

(original)
Ex.P-10: Statement dated: 13.07.2016 of
complainant. (original)

Ex.P-11: Comments Dated: 02.12.2016 of DGO-1
(original)
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Ex.P-12: Xerox receipts of Terdal Minority Co. op.
Credit Society Ltd. (Xerox)

Ex.P-13: Written Statement Dated: 28.09.2017
along with enclosures pertains to DGO-1
(original)

Ex.P-14: Certified copy of the loan beneficiary List
and ledger of short term loan
(certified copy)

Ex.P-15: Receipts of Terdal Minority Co-op, Credit
Society Ltd, and certified copy of receipt
pertains to DGO-1.

(original)

Ex.P-16: Letter dated: 27.07.2017 of Secretary
Terdal Minority Co-op, Credit Society Ltd,
regarding in respect of DGO

(Original).
Documents marked on behalf of the DGO NIL
NIL

.
X
A

(SELVA KUMAR.C)
Additional Registrar Enquiries-16
Karnataka Lokayukta
Bangalore.
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